F. No. 15-13/CESTAT/CPIOINDI2020 }0
Customs, Excise and Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-13/2020

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. Bhanu Teja,
(No.DOREV/R/T/20/00519/2 dated 19.04.2020 received from U.S./CPIO Ministry
of Finance Department of Revenue in this office on 28.05.2020, under RTI Act
2005, the information received from Administration and Accounts Section
containing 01+03=04 pages is enclosed herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs NIL to this Tribunal by cash or DD in favour of Accounts Officer,
CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation;
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

_ CPI
CESTAT, New Delhi
Date: 15.06.2020

To
Sh. Bhanu Teja
Plot No.64,New Balaji Nagar,
Pin: S00097.

Copy to:

Sh. S, Bhowmick,

U.S./CPIO to the Govt. of India, Ad.1C.,
M/o Finance, D/o Revenue,

North Block, New Delhi-110004.
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F.No.70/CESTAT/CASH/RTI/2019, f

Customs, Excise and Service Tax,
Appellate Tribunal,
West Block No.2, R.K.Puram,
New Delhi-110066.
Dated : 11-06-2020.

Subject : Information under RTI Act.2005.
CPIO ID No.15-13/2020 dated 03-6-2020.

Sir,

I am to refer to your letter No. CPIO ID No.15-13/2020 dated 03-6-
2020, and to furnish the information related to budget and expenditure for
the year 2018-19, maintained in this section. The information contained in
three pages enclosed. The Budget and Expenditure for Delhi includes
Bengalore, Ahmedabad, Hyderabad,Allahabad and Chandigrah Bench.

Encl: as above.
(Rajender Pridsad)
Accounts Officer.
To

The CPIO, CESTAT, New Delhi






Demand No.33- Department of Revenue
- Major Head 2047

(Rs. In thousands)

Budge Revised udge
Estimates Estimates Estimates

T ] -

| —
REVENUE SECTION (= |

2047 |Other Fiscal Service (Major Head)

Customs, Central Excise & Service Tax Appeliate
00. 108 Tribunal (Minor Head)

Object Head 2018-19 2018-19 2019-20

o1 Appellate Tribuna
: L]
01.01.01 Salaries 226000 250000 262500
01.01.03 Overtime Allowance 200 100 200
01.01.06 Medical Treatment 3500 3500 3500
01.01.11 Domestic Travel Expenses 7000 7000 8000
01.01.13 Office Expenses 60000 60000 70000
Ui
01.01.14 Rent, Rates & Taxes® 410600 46500 45000
01.01.26 Advertising & Publicity 150 100 100
el
.01.99 Information Technology
01.99.13 Office Expenses : 13000 13000 13000
TOTAL 350850 380200 402300

1. The above figures of RE-2018-19 and BE 2019-20 are provisionaj subject to approval of Competent
Authority.

2. While authorizing expenditure in 2018-19, it may be ensured that for tofa| budget allocation provided to
your unit- -

(i) MEP/withdrawal for the month of March may not exceed 15% of the R.E. 2018-18,

within the Revised Estimates.

3. In case of any release in relaxation to the above conidtions, specific prior approval is required to be
obfained.

F.No.11/14/2018-1FU-n
Government of India
Ministry of Finance B

Department of Revenue

& New Delhj, the 315t December, 2018
Fopwarded to: ] I l
m Registrar, Customs, Excise & Service Tax Appellate Tribual, R.K. Puram, New Delhj
(2} Pay & Accounts Officer, Department of Revenue, New Dejhj
(3) US (CAT), Department of Revenye N
- R, - .- ‘.

e L - . [







o

Customs Excise & Service Tax Appeliate Tribunal 7
s West Block No.2, R.K.Puram, New Delhi-110066
- Ph. 26109578

Datad: 14-03-2019
11/ICEGAT/CASH/Budget2018-19
Distribution of funds for the year 2018-19
GRANT NQ. 33
Major Head 2047
00.108 Custom Excise & Service Tax Appellate Tribunal {Minot Head)
01-Appeilate Tribunal

Ref. RE-BE 2018-19-2018-20 F.No. 11/14/2018-IFU-Ill dt. 3111212018
{Figure in thousand)

H.Q MUMBAI CHENNAI KOLKATA TOTAL BUDGET
01.01.04
Salary 152600 55700 22200 19500 250000
01.01.06
Medical _ 2000 700 400 400 3500
01.01.03
OTA 30 10 50 10 100
01.01.11
DTE 4000 1800 700 500 7000
01.01.13
OE 36500 11000 8500 4000 60000
01.01.14
RRT 30090 16410 0 0 46500
01.99.13 -
LT 9700 2000 800 500 13000
01.01.26 _ -
Adv. & Pub, 100 o 0 0 100
TOTAL 235020 87620 32650 24910 380200

Note: Alt Benches may ensure that the expenditure shouid not exceed the sanction limit during the year 2018-19
*Rs. 35 lakh transfer to Chennai in the head OE with the diredtion to utilised before 31st March-2019.

To,

1.PAQO Dept of Revenue Min of Finance

2.ARDDO CESTAT Mumbai (BINESH KUMAR K.S.}
3.A.R/DDO CESTAT Chennai ’ Registrar
4 AR/DDO CESTAT Koikata CESTAT, New Delhi

5. Budget file
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F. No. 33/RTI/Misc./CESTAT-ND/Admn.2016 - Vol II
Hrarees seare gew ud dar w7 st srftereo, afedt |ve -3, wagsrga, A8 fael 66
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.X. Puram, New Delhi — 110 066

Dated: 5.6.2020
I.D. No. 15-13/2020

ADMINISTRATION SECTION

Sub: Information sought under Right to Information Act, 2005

With reference to the RTI application received from Sh. Bhanu Teja vide Ref.
(F. No. DOREV/R/T/20/00519/2 dated 19.4.2020) received by transfer from Under
Secretary Ad.1C letter dated 4.6.2020 in CPIO 1.D. No. 15-13/2020 (CESTAT), the
information sought by the applicant under RTI Act 2005.

In this regard, the point-wise replies are as under:-

Pointl- CESTAT has 9 offices all over India, whose details arc as follows:

S. No. State
1 New Delhi
2 Mumbai
3 Chennai
4 Kolkata
5 |  Bengaluru
6 Ahmadabad
7 Hyderabad
8 Chandigarh |
9 _Allahabad

Point 2- Total employees working in CESTAT is 277 as on 5.6.2020.

Point 3 to 4- The total amount of fund sanctioned and spent for each unit for FY
2018-19 does not pertain to admin scction.

Point 5-  The total amount of fund spent for each unit for FY 2018-19 towards
salaries and employee bencfits (canteen, medical, superannuation) does

(Assistant Registrar)
CESTAT New Delhi

not pertain to admin section.

To
CP10O/Accounts Officer, CESTAT, New Delhi






F. No. 15-13/CESTAT/CPIO-ND /2020
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-13/2020

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI  application of Shri/Smt. Bhanu Teja,
(No.DOREV/R/T/20/00519/2 dated 19.04.2020 received from U.S./CPIO Ministry
of Finance Department of Revenue in this office on 28.05.2020, under RTI Act 2005
(copy enclosed) wherein certain information is sought as mentioned therein is
related to your section.

Therefore, in terms of the provisions of Section 6(3) & 5(4) read with Section
5(5) of RTI Act 2005 the RTI application CPIO ID No. 15-13/2020 {CESTAT) is
forwarded herewith to you as CPIO under section 5(4), with request to provide the
correct and Para wise information/inspection on or before 16.06.2020 directly to the
applicant as permissible under the RTI Act & DOP & T. O.Ms within the stipulated
time, failing which, as CPIO under section 5{4), you will be responsible for
delay/denial and penalty if any, under section 20 of RTI Act. Further requested to
follow OM No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M.
No. 1/18/2011-IR dated 16.09.2011,

Note:-

1. If the information is not available with your section and you, if have
knowledge, please reply from where it may be retrieved, without delay within 05
days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made there under, under intimation to the undersigned.

Encl: As above.

o6

CPIO
CESTAT New Delhi

For Compliance to:

1. Asstt. Registrar (Admn.Section) ¢
2. Aceoulis Gdhei~, }V)W
/ Copy to: (For Information) -6

1. Sh. Bhanu Teja
Plot no.64,New Balaji Nagar, (/
Pin: 500097.

2. Sh.Bhowmick,
U.S.to the Govt. of India
M/o Finance, D/o Revenue,
North Block, New Delhi-110004,

kT
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RTI MATTER

®i. #./F.No.R-20011/80/2020-CA Cell
HTLT GiHTUGovernment of India
= W= /Ministry of Finance
ToTed fAMTT/Department of Revenue
qgw WTie=Td dst/Competent Authority Cell

o sl ok ok ok ok ok

North Block, New Delhi
Dated 19 May, 2020

To

. The CPtO, O/o Competent Authority & Administrator, Delhi.

. The CPIO, O/o Competent Authority & Administrator, Mumbai.
. The CPIO, O/o Competent Authority & Administrator, Chennai.
. The CPIO, O/o Competent Authority & Administrator, Kolkata.
. The CPIO, Appellate Tribunal, New Delhi.

. The CPIO, 1TSC, New Delhi

. The CPI0O, C&CESC, New Delhi

. The CPIO, AAR, New Delhi

9 _Tie CPIO, CESTAT, New Delhi

00~ 3N bW

Subject:- Transfer of an online RTI Application (reg no. DOREV/R/T/20/00519/1) dated
19.04.2020 of Sh. Bhanu Teja, Telangana under the RTI Act, 2005- reg
Sir,

Please find enclosed an online RTI Application dated 19.04.2020 of Sh. Bhanu Teja,
Telangana received on 30.04.2020.

2. Since the subject matter inthe RTI application dated 19.04.2020 pertains to your
office, the RTI application is transferred under section 6(3} of the RTI Act, 2005. You are
requested to send the reply directly to the applicant and a copy of the same may also be
endorsed to this cell for information.

Encl: As above
Yours faithfully,

(S.Bhowmick)
Under Secretary & CPIO (AD.1C Branch)
Tel.No.23095369






taﬁi https://rtionlinc.gov.in/RTIMIS/CP10/ RTIDectails. php?reg=ZhSsM

RTI REQUEST DETAILS (3RE13MTg 3R faawon

ch:stratlon Number DOREV/R/T/20/00519/1 Date of Receipt 19/04/2020
(Uofte T HE) onfay & TRRE) -
Transferred From ('\a Department of Revenue on 25/04/2020 With Reference Number :
'\‘QIT:HTTFQ'H) DOREV/R/T/20/00519
Remarks(ﬁ'ﬂuﬂ) : infor.mation only in respect of offices under D/o Revenue may be
provided.
n . A Electronically Transferred Language of English
Iype of Reccipt ( ®I from Other Public Request (ﬂﬁg{
UPR) : Authority Gl HTE) ;
Name (TH) : BHANU TEJA Gender (FoFT) : Male
Plot no 64, nwe balaji nagar , Balapur X roads, Meerpet, Hyderabad,
Address (U0 = b1 500097
State (Y1) : Telangana Country (&) : India
. Details not provided Mobile Number +91-9951624944
Phone Number (Q‘il;l qJd3) : mw
Email-ID (gﬁ?]‘.aﬂs‘::tﬂ) . kuppabhanutcja@gmail.com
. b d
Status (f@fﬁ)(Rural/Urban? Urban Education Status : Graduate
Requester Letter Details not provided Letter Dat Details not
. et ate : .
Numbermqﬂ'ﬂ@n : _ provided
Is Requester Below Poverty No e X Indian

Citizenship Status

Line ? (9T $AG® TRId! - (
@R AR B18?) :
0 (Received by Payment Gateway |
Amount Paid (IR BT Department of Personnel  Mode of Payment
YITAT) & ‘Training) (original (YT BT YD)

recipient)
Does it concern the life or No(Normal) S.Bhomick
Liberty of a Person? Request Pertains to US(AD.IC)
(@ ug it aafery & (eﬂ?’m frgfatea
wita= sryar wd=ar 4 Tafia 8) :

Information Sought Partially pertains to your department

(ﬂFﬁﬂffWﬂ)

B

[

] of2 (b,,,\”\ %DU» 30-04-2020, 15:



R'I'l Details

20f2

Original RTI Text (&
38 UTS):

https://riionline.gov.in/RTIMIS/CPIO/RTTDetails. php#eg=2hSs
4

[ request you to give us the following details as on date: 31/03/2019.
1 State wise list of central government offices centres institutes “
bodies trusts organisations universities colleges bodies etc all over
india and

state wise Jist of Central PSUs and joint ventures that share of central
government (share % in case of PSUs) all over india. list may be

given separately.

2 Number of permanent employees working in each such
organisation

3 Amonunt of fund sanctioned against each unit for I'Y 2018-2019
4 Amonunt of fund spent by cach unit for I'Y 2018-2019 from the
sanction

5 Amonunt of fund spent by each unit for I'Y 2018-2019 from the
sanction towards salaries and employee benefits(canteen medical
superannuation fund etc)

Print  Save  Close

30-04-2020,



